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"BILL NO. 15 OF 1989 —

THE MANIPUR EXHIBITION OF VIDEO FILMS (REGULATION
Aok BIEL, 1989

Ay
BHE— At

1o provide for the regulation of exhibition of video films in the State of
Manipur and for matters incidental or ancillary thereto.

WHEREAS it is expedient to provide for the regulation of exhibition
of video films in the State of Manipur and for matters incidental
or ancillary thereto;

BE it enacted the Legislature of Manipur in the Fortieth
Year of the Rq:ubhc of India as follows :—

1. Short title, extent and commencemenf.—(1) This Act may be
called the Manipur Exhibition of Video Films (Regulation) Act, 1987.

(2) Tt extends to the whole of the State of Manipur.

(3) Tt shall come into force on such date as the State Government
may, by notification in the @fficial Gazette, appoint.

2. Defigition—Jn this Act, unless the context otherwise
requires,—
(a) “‘cinematograph”™ includes any apparatus for the representation

of moving pictures or series of pictures;
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(b) ““cxhibition of video film” means exhibition of film on Television
Screen through Video Cassette Recorder and Video Cassette
Player;

(c) “Government” means the Government of Manipur;
(d) “licence” means a licence granted under section 13;

{e) “licensing authonty means such officer of the Government
as the Government may, by notification in the Official Gazette,
specify as licensing anthority and where no such officer is so
specified, the District Magistrate;

(f) “‘permission” means the permission granted under section 10;

{g) ‘“‘place” iacludes a house, building, tent, walled . enclosure_and
any description of transport, whether by water or land;

(h) “prescribed” means prescribed by rules made under this Act;

(@ “Video Cassette. Recorder and Video Cassette Player” means ,
a cinematograph use for exhxbmon of film recorded on
Video Cassette tape;

() “Video film” means a cmematograph ﬁlm recorded on Viéeo
oo - Cassette tape; ..

k) “Vldeo lerary means a place by whatever name called where -
the business of selling, letting to hire, distribution, exchange
or putting into circulation in any manner whatsoever, of video-
film for the purposes of exhibition of carried on;

() words and expressions used but not defined in this Act but
defined in the Cinematograph Act 1952, shall Kave the meanings
as:ngned to them in that Act:

3. Exhibition of video film to be hcensed.—-(l) Save as otherwise
~provided in this Act no person shall’ gwe exhibition of v1deo film :—

() clse;vhere thanm a plaee fer wlnch perm:ss:on has been granwd:
an

-~ {b). exeeptuﬂderandmamdancewnhthe termandeondmons
« - oftlicencer -

Prowded that the provisions of. thxs sub-sectlon shall not appiy to
exhibition of video film for. domestic -purpose of the household. =

S Expltmdfwn +—For ‘the purpose of this prov:swn, exlnbxhon of video-

film within the residential"building of the person giving the ‘exhibition to’

his family members, but n ¢ otherwise, shall be deemeg to be gxhibition
for domestlc purRoses a OKh;

(2) Where, in: respeet of any?laaemﬁemsms heen grauted:undu

this Act for exhibition of video film, no busmeﬁ other than the exhibition

20 “filri * s}ia‘ll be carried off’in ‘such Place, By any’ peré;m at any

time.
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e 4, Video Library to be. w—-a) :Save as otherwise provided in
th:s Act no- person:shall keep any Video Library exeept under a.nd in
accordance with a licence granted under this Act.

© . (2) Where a person keeps more than one Video hbrary whethct
in the same place or at different plaoes, he shall obtam separate hcenee in
respect of each Video Library. ; S

- .5. Application for perm:ssmn or. licence.—(1) Every apphcatxon for
. penmss:on or licence under this Act shall be made to the licensing authority
in the prescribed form along with blue pnnts and other docu.mentaai
may be: prescnbed B

: (2). . The . fee. payable on-an apphcatnon foa? permxsewn or lieenee
I be as mey be prescnbed ‘ ’ R

6. Matters to be consldered in granﬁngor refusmg permismon.—-(l)
In granting or refusing permission, the licensing autherxty shall have regard
to the following matters, namely,—

"“(a) interest of general public;
(b) sultablhty of the site for exhlbmon of v:deo film;

(c) adequacy or otherwise of ex:stmg plaee of exhxbltlon of vndeo
: ‘ﬁlmmthe leeality,,

o ‘(ci) benefit to &e leeehty tojae aﬁ‘orded by the opemng of the new
. - place of exhibition- ofvxdeeﬁlm ,

a (¢) suitability of the place with reference to the seeunty a.nd suck ‘
~other speclﬁcatlons as may be prescnbed. -

‘(2) The heensmg authomty AY, after cons:deraﬂo& of the mateers ‘ .
referred to in the sub-section (1),Hlimit thenumber of places.in any Jocality
in respect of which permission for exhibition of video  film ‘may" be
granted: . ‘

7. No-objeetlon Cemﬁcate for eonstmetlon or renovanon of
building.—(1) If a person desires to obtain No-objectlon Certificate of the
licensing authority. for. construction -or renovation .of a building for
exhibition of video film before making application for permission, he may-
apply for such No-objection Certificate to the licensing authority along-
with blue prints and such other documents as may be prescnbed

{2) The fee pay&ble on an apphcatlon for No-objectxon Cerhﬁcate
shall be as may be prescribed.:

. % Matﬁers to be mnsukted in gmg, orrefusing No-obieetmn
Certificate.—In,_ <granting; o on  Certificate, “the. -
licensing authority shall have. r theé;matters refen‘ed wmdanm
(a) (b) (c) and (d) of Section 6 ' ‘

9 Notlce of apphcatmn for permlssmn “or No-o '
cate.—The licensing authority shall publish notice of every apphea- :
tion for pern;lsswn or No-objeeuon Certificate.in sueh ‘manner as may
be prescnbed S o s
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* . 40. Grast olpemiwion orNo-objech Certﬁcate-— a efore -
grandﬁg or pefusing peniésion or, ay the ™ case’ “iiiay B No- bfectioh
Certlﬁcate, the hcensmfg‘ authosity  shdlle consult “sach  duthorities s
: gz xibed and §ha11 take. m& QO deranon any representation
‘ffe 30ns-of 1

d«;n ‘of %gce, gssociation
film in or near the locality.

1511 ; T ct
“‘lo ity ‘or persons“‘a eﬁx $ivingexRibition of video

(2) Nhere the “licensing. aut;;mnty t’fﬁfz%e g&%ﬂg rggard, m

ec;t of of pefrission, 1o the mal crs ¢ 1 sec‘qu
gx‘aﬂf grant of No-0 jection - Cértificate  to: {x‘i@,ﬁe;s ¥ ed

to m clauses (a), (b), (©) & (d) of that section, that the pentussmn or,
es the case miay be, the ™ No-objiction Certificate may be granted, i may
grant the permission or No-objection Certificate; as the case may be,
sub_lect to such terms and conditions as it may spe01fy ‘

Prev;éed that Where the apphcatmn for - pe:mlsslon has alread¥
obtained No-objection Certificate inrespect of the '¢ofistriétion or rene

vation of the building, the licensing. aumqnty s%.a]l mt.o cpnsideration
only the matters referred to in clause (e) of séction 6“ i grantmg or

rcfusmg permnsswnm respect ‘of “that- Bnﬂ&ng- ““““

Prov:ded further that 1o person shall ) entxtled ta. get renew
more qla{1 one permlsslon at the same tlme Qr dunng the same pe,uod

(3) The permission and the No-objectlon Cernﬁcate shall be valid
for_such period as may be preeqrxbed ;
11. Matters to be consulered in grantmg or refnsmg licence or
~ wemewal , theréof :— (1) . The licensing authority ‘shall, in degiding whether
to. grant orrefuse a licence for. exhlbmon ‘of vxdee ﬁlm, have regard to
the following matters, namely,—

(a) status and antecedents of the apphcant

{b) desxzablhty of grang,ng hgence to apphcant, o o
who does not possess Ficerice in other place under. this'Act or under the
Cirrematograph Act,” 1"952 whether in the’ same Aocality or elsewhere af
any nme. o o 7 ,

Explanatton —For the purpose of th1s sub-sectlon, the expression

“autecedent™ fieaps thé conduce 6f the applicant in relation 'to payment of
any taxes or dues payable by h1m to the Govérnment.

ing ant for k Libr
Ak atﬂ"&?“"’ credt 66 ;;’“ Fputhc
rﬂaf it ‘

’e ’( [ {8y 4 $114 “

I gl

ﬁ gW T sl ne&% SRARRCH, . ieeee “aﬂws

T cterevg UREVS .

‘(@) in the ease of licence for ex*hﬂntron of video ﬁfm ghe appﬁcan;
has taken adequate precaution of video film; = = - ”"_ E
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*’(W” §1:.8 appkcam Tiag 1iot been convisted of: any-offenceunder the
Cingiatograph Act, 1952 or Chapter L-of the Assam. Awuiiibe-
“thetand Betting’ Tax- Act; 1939 or the copyright- Act; 1957 as:

in force in Manipur ‘within a period of iwo years beforéthe

. date of makmg apphcatlon for grant or rcnewal of licence;

(é} the apphwnt has- substant;ally comphed wrth the prov1s1ons
-of this Act, the rules tiade thereunder and in.case of renewal,
e w1th the terms and conditions of the hcence ; )

l,(d) " in the case of hcence for exh1b1t10n of v1dee ﬁlm, the applicant
has obtained permission in respect of the place where exhlbl-

ihonmpmposedtobegaven R

12 Consultatwn )Ylﬂ] other anthonty —--Before gxzantmg or refusing
to grant a licence for exhibition of video film, the licensing authority
sha]l consult such authonty or oﬂicer as may be presf'nhed

13 Grant of hcenee -—Subject to the other pmﬁsio’ﬁs of thls Act
gr neral control of the Government, the licensing authont)L Jqmay
icence to such Péson as it thinks fit for such period and subféct to

such terms and conditions, as may be prescribed, including the *fulfitment
of the specifications  of the place referred to in clause (¢) of sab-see-
ﬁon (1) of section 6 and provision for safety, convehienice and comfort
rSONS attsndmg tha exln‘bmon of vidgo ﬁlm referred . g

claiisé (a)peof section Il e S i an

e | A Reﬁsﬂ of lieence.——-Whérc ‘the ilcensing auxlionty ‘tefubes to
mﬁt a licénce ; it shall do so by order in writing and for reasons to he
m&eﬂ therem to be commumcated to the ap;ahcant‘ = .

'Pemnssion ahd Yicéhte to be persmni-——Every Permission and
liemm ‘gramted: under this Act: skall be personal to the person to. whom -
thiey are grantéd and no transfer ‘or assignmeht thereof,. -whether:absolute
or by-ay:of security or otherwise; shall ’bewxhd mﬁess appmved m'
writing by the licensing authonty ‘ :

A\

R ' Y %ﬁ 1 ﬂirecﬁons.——ll) ’I?he G‘o@rnmem “may, from.

timp to time, 1ssue dxrccﬁoh o the licensing authority 2é the Govemﬁﬁnl

thinks necessary for carrying into effect the provisions of this. Acl and the -
rules made- thereunder. \

- (2) The licensing authonty may, from t1me to tlme, issue dlrectlons
tonny Liconsee for hecuring mddqudtd-exhibition of films hawing eduadtitional
value, documentary ﬁlms, films on current events or news-or £or exhibi- -

tion of §hdes and em any such directions have been is ey.;shall
Bje_ dekid ¢ !éi'msﬁaﬁﬁ“‘éo‘hﬁﬁéﬁs ef the cﬁ?c]ey

T

the licensees to exhx it mofe fhan three or any numbex of s}xdes for more
than four minutes in any one show.



" 17. Particulars to'be included in' video films:—No person shall
pubhsh a video filmin respect of any work unless the - following
particulars are displayed in the video film, when exhibited, and
on the video cassette or other eontamer thereof namely, -

(a) if such work is a cmematograph ﬁlm requlred to be
certified for exibition under the  provisions of the.
Cinematograph Act, 1952 (37 of 1952) a copy of the
certificate granted by the Board of film Certification
under Section 5-A of the Copyright Act, 1957 in respech
of such work;

(b) the pame and address of the person who has made
the video film and a declaration by him that he has
obtained the necessary licence, or consent from the
owner- of the copyrlght in such work for- making such’
vrdeo ﬁlm, and

{c) the name and address of the owner of the copynght
in such Work

18. Power to suspend exhibifion of video ' film in certam cases.—
(1) The Government, in respect of the whole of the state or any part:
thereof, and the District Magistrate . within his jurisdiction may, if it
or he is of opinion that any video film which is being publicly exhibited
is likely to cause a breach of the peace, suspend, by order the exhibition
of such film; and during such suspension no person shall exhibit such ﬁlm
or permit it to be exhibited in any place in the area. . -

(2) Where an order under sub-section (1) has been issued by the
District Magistrate, he shall immediately send up a copy thereof, togethes-
with a statement of reasons therefor to the Government and, thereupon,
~ the Government may, confirm or vary or discharge the order.

' (3) An order issued under sub-section (1) shall remainin force for
such period not exceeding two weeks as may be specified therein, but the'
Government may,. ‘if it.is of opinion that the order should further - con=
tinue, direct - that the penod of suspensron shall be extended by such furthet
period as it thinks fit:

~ Provided that the Government or the District Maglstrate may, at

any time, review its or his order, save however, that the District Magis-.

trate shall not review his order after the Government has extended the
period of suspension. _

o

19. Power to revoke licence.—(1) Where— B
(i) a hoence has been obtained by fraud or mrsrepresentatron as’
» T to essent1a1 fact, or g .

(n) the hcensee has since been convxeted of an oﬂ'eace under thm

Act or under Chapter I of the Assim Amusements and Bettmg

.. Tax Act, 1939 or the Copyright Act, 1957 as in force in
Mampur or under the Cmematograph Act, 1952, or



(m) the licensee has, without reasonable ground; failed to comply
provision ~ of this"Act or of the rules made thereunder or with
any term and condition of the licence , or with any provision of
Chapter T of the Assam Amusements. and Betting Tax-Act, 1939
as in force in Manipur or of the Cinematograph Act, 1952,

‘the hcensmg authority shall, without prejudice to any prosecution or
penalty to which the person may be liable, revoke ‘the hcence.

- Provided that no order of revocation of - licence shall be made except
after giving an opportunity of making representatlon and cons1denng
the representatlon, if any.

(2) Every order of revocation shall be in wrxtmg any reasons to ba
: recorded therein and shall be commumcated to the licensee. - : ,

" 20. Power to suspend licence.—{1) When the licensing authorlty has,
on information or otherwise, reasonable ground to believe that a licence
is liable to be revoked under section 20, that authority may order suspen-
sion of the licence for such period as it thinks fit pending the mqulry for
revocation, as shall forthwith deliver a copy of the order of suspension to
the licensee together with a notice to show cause as to why the hcenea
should not be revoked. :

. (2 Upon considering representation, if any, of the hcensee, if the
licensing authority is satisfied that the default of licensee is rectifiable by
taking adequate steps in relation to the licensed building or installation
of machinery and the licensee has since taken such adequate stepsto comply
with the provisions of the Act and the rules made thereunder the term and
-condition of licence, it may revoke the order of the suspension and in all
-othér cases, that authority shall revoke the licence. .

21. Appeal.—(1) Any person aggrieved by an order of the hcensmg
authority refusing to grant permission or licence or to renew a licence or
refusing to approve transfer or assignment of a licence or by an - order
of revocation of licence, may, within such time and on payment of such
fee as may be prescribed, appeal to such officer of the Government as the
Government may, by notlﬁcatmn in the Oﬁiaal Gazette, - speclfy ‘a8
appellate authority. ‘

(2) The appellate authority referred to the sub-sechon (1) may make
-such order as 1t may think fit or proper ~

) The appelfate authority may ‘stay the operation of the order
appealed against for such period and pass such interim’ or&er as it thinks
fit pendmg the appeal

22. Revnslon —(1) The appellate authonty may, on 1ts own motion
-or on application made within such period as may be prescribed, call for
-and examine the records of the licensing- authority in respect of any pro-
ceeding under this Act, to satisfy. itself as to the legality.of any order of
‘the licensing  authority ‘and if it is satisfied that any or such’ proceeding
or order should, on the ground’of irfegularity or illegality, be modified,
glnmlﬂled reversed of remitted for reconslderatlon, it may pass order accor-

ngly; o



Provided that no order prejudical to any person shall be passcd under
this sub-section unless such person has been givéen -an opportunity of
making his representation.

(2) The appellate authority may pass such interim order as it thinks
fit pending the exercise of the power under sub-section (1).

23. Offences.—Any person who confravenes, or attempts to con-
travene cr abets the contravention of any of the previsions of this Act, or
of any rule made thereunder or of any term and condition of a licence gran-
ted under this Act shall, without prejudice to any proceeding, penalty or
senténce to which the n is liable under any other faw for the time being
in force, be punishable with imprisonment for a term which may extend
to one year and shall also be liable to fine which may extend to five thou-
sand rupees and, in the case of a continving offence, with a further fine
avhich may extend to five hundred rupees for each day during which the
offence continue.

24. Offences by companies.—(1) Where an offence under this Act has
been committed by a company, every person who, at the time of conimis-
sion of the offence, was incharge of, and was responsible to the company
for the conduct of business of the company, as well as the company, shall be
‘deemed to be guilty of the offence and shall be liable to be proceeded
fgainst and punished accordingly:

Provided that nothing contained in this subssection shall render any
such person liable to any punishment, if hie proves that the offence has com-
mitted wnhcrut his lmow%rg'a or tht he had exercise all due deligence to
P such offence.

[63) Notm&hsﬁndmg anything contained in sub-section (1), where
any offence under this Act has been committed by a company and it
is proved that the offence has been committed with the consent or
connivance of, or is attributable to any neglect on the part of any director,
mandger, secretary or other officer of the company, such director, manager,
secretary or other officer shall be deemed to be guilty of that offence and
shall be liable to be proceeded against and pubhshed accordingly.

Explanation.—For the purposes of this sectiont—

(a) “‘company” means any body corporate and includes a firm or
other association of individuals; and

(b) “director” in relation to a firm meansa partner in the firm.

25. mwm,mmmm—{i Any police officer
not below the rank of the office-in-charge gemym :n)»—-

a) enter, if necessary be reasonable force, whether or nkh:.
> mhtlléh snh:h h::slstam as ”consadeg byd“
W Teason to suspect, are ased fe
connected with exhibition of wdeo uass or kcep: 3
Library in contravention of the provisions of this Act;

=
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(b)  search the premises and persons against whom he may have
reasonable suspicion of ‘their having been concerned with
* .givingsuch exhibition of video film or keeping the Video

. Library; - ‘ .
(c) arrest without warrant and prcduce before a Judicial Magistrate
- .- - alt such persons as are concerr.éd or against whom a reasonable
complaint has been made or credible information has .been
. recejved or a reasonable suspicion exists of their having been
~ . concerned with giving of the exhibition of video film or keeping
 aVideo Library in contravention of the provisions of this Act ;
(d) .seize sll things found therein which are intended to be used

or reasonably suspected to have been used in connection with
_-such exhibition of Video film or keeping Video Library.

(@) Al searches under this section shall be made in accordance
with the provisions of the Ccde of Criminal Procedure, 1973 (Central
Act 2 of 1974). . - 1

_ (3) Every offence punishable under this Act shall be a cognizable
offence within the meaning. of the Code of Criminal Procedure, 1973.

‘26. Confiscation of film.—Video films exhibited or kept in contra-
vention cf tke provisions of this Act, the rules made thereunder or the
terms-and corditions of a licence granted under this Act along with the

. Video Cassette Recorder and Video Cassette Player, if any, used in-the
“exhibition of video film, shall be liable to confiscation by an order of
the court. . : ,

.. - 27. Power to exempt.—Notwithstanding anything contained ‘in this

Act, if the Government is satisfied that it is necessary or expedient in the

“public interest so to do, it'may, by notification, exempt, subject to such
: Xondition as it deems fit, “any class of persons from the provisions of this
ct. N

28. Licensee and applicant not entitled to compensation,— Where grant
of any permission or Noc-objecticn_Certificate. or licence is refused or
any licence .is-suspended or revoked or not réenewed, the applicant or
‘Jicensee shall not te entitled to any compensation. -

~ 29. Refund of licence fee—Where grant or renewal of licence is
- sefused, the licence fee or, as the case may be, the fee for renewal thereof
shall be refunded. .= B ;
~ 30. Bar of legal proceedings.—No suit or other legal proceeding
shall lie against the Government, licensing authority or any public servant,
as the case may be, in respect of anything which is, in good faith, done
or intended to be done under this Act. ‘ ‘
. 31. Power tomakerules,—(1) The Government may, by publication
in the official Gazette, make rales for carrying out all or any of the pur-
poses  of this Act. e T T - o
.~ {2) . Without prejudice to the generality of the foregoing powers
such rules may provide. for— . - o - )
@ guidelines to determine suitability of site for exhibition of video

>
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£c)  the feg;m oﬁappﬁéaham%&pamﬁﬁﬁﬁtm andﬁ%—objectlon
cate and pamculars of documents to Bé: ﬁitrﬁshed with
. ur‘h anplxuauons, .

”(ti) . authorities -or -officers 6 be comdted ngaldng%r refusmg

.. Ppermission, liéence -and Ne-objmbn
(e) - forms of pemnssm;i,«hmm j
@) teftms a1d bordHitons Qﬁbc(g“i‘%é?o i
ol 'pléoe teferred o' In- tﬂaﬁﬁe ) provmons or safe con—
ace and- cem&xt ptrsbns dttendiip he’embn - of

(g) m nfﬁ@m#bteféﬁ a’ﬁﬁcaﬁdnibi-ph‘lnﬁsfﬁn, licence
and No-ob;ectlon Certlﬁm.te and on memorandum of appeal
-and pétition foF vévision; e

(ﬁ) ‘prciccdﬁre Fob ﬂrspﬁﬁﬁj of apﬁﬁcatxon for petm;élﬁn; ltcen@
and No-objection = Certificate; }

(@) - tormis and_conditlori subjett 18" Wik

. - objectioh Certificate, may BE g?aﬁ%bd'

(j) actions to.be. takc% in cases of; contravention : dP tc!m and
bonhtlitions reféffeff o'in clause Qi); -

(k) form of léfter of consent and mamser &M W

(1)  period of vahﬁny of: perﬁﬁ&s'iah‘ Keghee "éna Ni5-b)
Certificate

(m) fees and renewal of licence;

() - period- of litnitation’ a6lt prodedy Tiﬂ* abﬁéaff éﬁa a:bv?swn'

« (d) reg térs and’ febbfdg o be inamiamed by lice: ia rw
2 vidéo filtms éxhibition ‘theréof and other md

i hNd things;
' »(p) . any other matter which is reqmred to be, or lmy be,pr@cribed
or provided:for by’ el -

Ev‘ex;yxu!e W underik;s;Aﬁshall h&i&tgf, as’sowas ﬂa;y
 be, bé%mefthe ' y while: &t is in session, £f a- toihl
perlod of twenty days Wf?lcﬁmay be-comprised in one session or in two
or more successive sessions, and if; deforeetpiry of fhe Sessivfiithméfiately
following or successive sessions, aforesaid, the .House agrees i makink
modification in the rule or that the rule should not B¥ niad¥, tHe +ils
- shall thereafter have effect only in such m:dlﬁed form or be no,effect,

as’ the case ‘may -b&; so, hwaer ﬁxﬁt $uch. Tho uahonh

. amendment. shall be withodt p ] Vaﬁdlty oF a

previously done under thit fule:

.32, S D). Every mbmgocm.;mnon
tiobos ity oot ?“’“‘“ meat. of this Act, anid

ate nen
every périon keeping Videoﬁ‘%‘t‘ iy immediately befare the said date shall
obtain a licence thereof and, in the case of exhibition of video. ﬁlm. thc

permbsmn; watimm;l periopd: x;fm months from'the ﬁd*dﬂt& :
‘hé shall c10$e such exhibition or V‘deo L:bﬁry
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(2). Part III of the Cinematograph Act, 1952 shall, from the dats
of commencement of this Act, ceases to apply to exhibition of video film.

© 7 (3) Save as otherwise provided in sub-section (2), the provisions
of this Act, shall be in addition to, not in derogation of the Cinematograph
Act, 1952 the Assam Amusements and Betting Tax Act, 1939 and any
other law for the time being in force, and nothing contained herein shail
be deemed to exempt any person from any proceeding, investigation,
prosecution, sentence or penalty to which he may be liable under those
Acts and other laws.



